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a tate vi it to India at the b~ginning of 
February, l 86. Th~ details of the pro· 

ramme for this visit are still being dis-
cussed. 

(b) to (dJ. The '!nde~lVour will be to 
,m ke the programme as comprehensive as 

I possible keeping various reI event factors in 
, ,mind . 

Indians in South .<\frica 

602 . SHRI MADAN PANDEY: Wil1 
the Minister of EXTERNAL AFFAIRS be 

. pleased to state: 

(a) the number of p~ople of Indian 
Origin in South Africa; 

(b) wheth r Government have made 
ny arrangements to receive information 

" bout the pe pIe of Indian Origin in that 
country tbrough some agency; 

(c) if so, detail thereof; and 

(d) whether Government wi]] furnish 
to the hous·; the information r ~ecived by 
them regarding the conditions of person of 
Indian Origin in South Africa? 

THE MINISTER 0 XTERNAL 
AFF AIRS (SHRI B. R. BHAGAT): (a) 
There are approximately 850,000 people of 
Indian origm in South Africa. 

(b) and (c). As we follow a policy of 
total boycott of South Afr;ca, we do not 
have any official agency in that country to 
provid.: information to us on happenings 
there. 

(d) Gov'!rnment would always be willing 
to share with Honourab1e Mcmb rs any 
pecific informati :m that it may receive 
b ut persons of Indian origin in South 

Africa fr m whatever source. 

[English] 

Inve tig t ion of Crim by BI along I 
the International Border 

603. SHR BAN WAR LAL 
PU OHIT: Will the PRIME MINISTER 
b pleased to tat : 

() whether the Central Bureau of 
lnv tigation (CBI) has been empowered to 
investigate ~rirries within specified limits 
along the international border with 
Pakistan; 

(b)' if so, the number of ca es pertain-
ing to those areas presently with the CBI 
and full detail thereof; apd 

(c) purpose for which C I in nand ling 
uch cases? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVF RE-
FORMS AND PUBLIC GRIEVANCES 
AND PENSION (SHitI P. CHIDAMBA-
RAM): (a) and (b). The CBI has been 
empowered to investigate crime within 
specified limits along the international 
border with Pakistan in the Stat~s 

of Rajasthan, Punjab and Gujarat. 
Notifications to this effect were issued by 
the Government, on 10.9.85, 12 .9.85 and 
5 ~ 11 .8 S re pectively. The offence which 
could be investigated by the CBI have n 
specified in the notifications. However, 
CBI has not yet taken uy any ca e so far. 

(c) There is an obviouc; need to effec-
tively tackel the increased activities of 
smugglers, criminals/terrorist'\ as well as 
illegal immigrants all along the border as 
they pose a serious threat to the internal 
security of the Country. Having regard to the 
inter-State nature of the activities of uch 
criminals and the need for a greater degree 
of thoroughness investigation f ca es 
registered against such perSOIJS, it was felt 
th~t such cases hould be investigated by 
the Central Bureau of Investigation. 

Extradition Treaty with U. K., Canada 
and U.S. A. 

604. SHRI AKHTAR HASAN: 
SHR R. M. BHOYE :. 
PROF. NIRMLA KUMARI 
SHAKTAWAT: 

HRI KAMAL NATH : 

Will the Mini ter of EXTB&NAL 
AFFAIRS be pleased to state: 

(a) whether it is a ( ct that iext dition 
treatjes have been reached with U. K., 
Canada and USA· 

(b) if so, lhe nature of these treaties; ' 
and 

(c) if not, the stage so far reached in 
the matter? 

THE MINISTER OF EXTERNAL 
A A.J S CSHRI B, .R. HAOAT)' (a) 
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to (c). No extradition treaties have been 
concluded with U. K. and Canada. 

2. An Extradition Treaty concluded 
between the U.S.A. and U.K . . on December 
2, 1931 was acceded to by India on March 
9. 1942 and came into force th same day. 
In excercis of powers conferred by ection 
3 of extradition Act 1962, th Government 
of India directed that provision of t.he Act 
other than Chapter 3 hould be applicable 
to the U.S.A. with effect from 1 st April, 
1966. In terms of these arrangement, th 
issue have been processed from tim to 
time. 

3. The Government of Canada has, by 
an Order-in-Council, extended part II of i 
Extradition Act to be in force and effect 
with regard to India a of October 3 J 1985. 
Now the Extradition can be sought of 
per on convicted or charged with offences 
in India committed after·Oct ber 31, 1985. 

4. Further teps to be taken in this 
direction with respect. to Canada and U. K. 
are pre ently under examination. 

Execution of Poet by Soutb Africa 
Government 

60S. SHRI RAM S NGH YADAV : 
Will the Mini ter of X NAL 
AFFAIRS be pleased to state : 

(a) whether India voiced her deep con .. 
cern at the execution of the poet Benjamin 
Moloise by the Government of South 
Africa at the 40th General ssembly Session 
of UNO in the month of Octob r, 1985; 

(b) if 0, what was respon and atti .. 
tude of the developed Nations; and 

(c) whether UNO Oen ral Assembly 
has affirmed and re alved that U.N. charter 
of Human Rights in valued, re p cted and 
implemented by the Member Na ions? 

THE MINISTER OF XTERNAL 
AFFAIR.S (SHRI B.R. BlJAGAT) : (a) and 
(b). Yes Sir, India had v ic d her deep 
concern and aoguish at the apartheid 
regime's d cision to execut the vaH nt 
freedom fighter, Benjamin Moloi e; 

In her capacity a hairm n of th 
Coordinating Bureau of Non-aligned 
countries, India had c ndemn d the deci .. 
,10Q of the Protoria reaim ; 

The Pre ideot of the Security Council 
al 0 made a statement on the ,ve of th 
execution, expre ing indignation and con. 
cern of th Council and appealing to the 
South African Government to r scind the 
death sentence. The Commonwealth Head 
of tate and Government meeting at Na sau 
made a similar appeal. 

(e) Ye Sir. The Universal Declaration 
on Human ight was adOPted and pro-
claimed by the UN General A sembly a far 
b ck as 1948 and ha provided the basi for 
the developmen and eleboration of inter .. 
national cooperation f r the promotion and 
protection of human right ince that time. 

Death of L bourer in Akbnoor. Due to 
CoJJap e of Army Buildin under 

Con truction 

606. SHRI GAD DHAR SAHA 
Will the Minister of DEF NC be pleased 
to state: 

(a) whe her it i a fact that about 100 
labourers rno tty from Madhya Prade h died 
or were injured in Akhnoor when n army 
build ina under construction co1Japsed upon 
them; 

(b) if 0 d tai of the s id accident; 

(c) amoun t of compen ation paid to 
tho e who died and to those who suffered 
injuries; 

(d) the rea n 
colJa Cie; and 

for uch buiJding 

(e) reaction of Government to th id 
accid ot 1 

T M N STBR OF STATE I 
o PARTMENT 0 DEFE CB E-
SEARCH AND D VELOPMENT (SHRI 
ARUN SI G ): (a) 0 (). A double 
ter yed Army buildin under con truction 

at Akhnoor col1ap ed on 17th July, 1985. 
ur"ng the r scue oper tion, 47 per n 

were evacuat d nd admitt d to local 
Mil"tary 0 pital for the tr a ment of 
III JUlUr . In ddition to that 22 dead 
bodi s were r co ered. ourt of Inquiry 
ha been order d on 20th July, 1985 and 
it finding ro awaited. It h s been reported 
that n am unt of • 24,000 ha been 
paid jointly a an interim c mp n ali n to 
th d cea d nd th injured 1 bourer by 
the Builders A ciatil''l of ndi and tb 




